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Urgent Court Matter
HP STATE POLLUTION CONTROL BOARD,
BELOW BCS, PHASE-III, NEW SHIMIA

From: The Member Secretary
To

The Registrar General,
Hon’ble National Green Tribunal
Faridkot House, Copernicus Marg, Near India Gate,
New Delhi, 110001.

Sub: - OA No. 619/2022 titled Mast Ram & Anr. V/s State of

HP pending before the Hon’ble NGT.

Sir,

Kindly refer to Hon’ble NGT’s order dated 28-09-2022 passed
in the afore-cited matter related to alleged discharge of hazardous waste
effluents into nallah and nearby agricultural land of village Masulkhana,
Tehsil Kasauli, District Solan, Himachal Pradesh by M/s Morpen
Laboratories Pvt.Ltd., wherein following directions were passed:-

“....3. Prima facie, the averments made in the application raise
questions relating to environment arising out of the implementation of the
enactments specified in Schedule I to the National Green Tribunal Act,
2010. In view of the averments made in the application, we consider it
appropriate that a Joint Committee be constituted to verify the factual
position. Accordingly, we constitute a Joint Committee comprising of
CPCB, State PCB and Deputy Commissioner, Solan and direct the same to
meet within three weeks, undertake visits to the sites, look into the
grievances of the applicant, associate the applicant and representatives of
the concerned project proponent, verify the factual position and submit its
report within one month by e-mail at judicial-ngt@gov.in preferably in the
form of searchable PDF/OCR Supported PDF and not in the form of Image
PDF. The State PCB will be the nodal agency for coordination and
compliance.

4. In case the Joint Committee observes any violation of consent
conditions/environmental norms, then it shall forward a copy of its report
to:-

(i) The concerned Project Proponent to enable the same to
comply with the recommendations in the report of the Joint Committee or
file objections against the observations/recommendations contained in the
same and file its response before this Tribunal as desired, within one
month from the date of receipt of a copy of the report of the Joint
Committee, by e-mail at judicial-ngt@gov.in preferably in the form of
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searchable PDF/OCR Supported PDF and not in the form of Image PDF;
and

(ii) the concerned Authorities including State PCB and Deputy
Commissioner, Solan to enable them to take appropriate remedial O. A.
No. 619/2022 Mast Ram & Anr Vs State of Himachal Pradesh -3- action, in
accordance with Statutory provisions mandating them to take remedial
action for prevention, control and abatement of environmental
pollution/degradation and for protection and improvement of environment,
by giving notice to/hearing the concerned project proponent and following
due process of law and they shall submit their action taken reports
separately, within one month from the date of receipt of a copy of the
report of the Joint Committee, by e-mail at judicial-ngt@gov.in preferably
in the form of searchable PDF/OCR Supported PDF and not in the form of
Image PDF.

5. List for further consideration on 24.01.2023.................. o

Thereafter, the matter was further listed on 24-1-2023
wherein following directions were passed:- “

“..Vide order dated 29.09.2023, this Tribunal constituted a Joint
Committee with directions to submit its report within one month. In
compliance thereof interim report has been submitted by the Joint
Committee vide email dated 20.01.2023 with request for grant of time
upto 20.02.2023 for submission of further report. 2. Further report may be
submitted within two months by email at judicialngt@gov.in preferably in
the form of searchable PDF/OCR Supported PDF and not in the form of
Image PDF.....

In this connection, it is submitted that in compliance to afore-
cited directions, the Joint Committee comprising of SDM Kasuali,
Additional Director CPCB, (Regional Directorate) Chandigarh and
Regional Officer, HPSPCB Parwanoo conducted joint inspections of the
site on 31-10-2022 and 19-2-2023. The Joint Inspection Report has been
submitted by the Joint Committee, copy of which is annexed as Annexure-
A. As per directions of the Hon’ble NGT, the State PCB has further
conveyed the shortcomings observed by the Joint Committee to the M/s
Morpen Laboratories vide notice dated 2-5-2023, (copy of which is
annexed as Annexure B) for compliance at its end. The copy of
aforementioned report of the Joint Committee at Annexure -A may kindly
be placed on record please.

(Encl: As above)

Yours faithfully,

Anil Joshi, (IFS)
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Date: 05-05-2023 13:41:16

Member Secretary
HPSPCB, Shimla-9
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Report of the Joint Committee in the Matter of OA No. 619 of 2022; Mast
Ram & Anr. Vs. State of HP & Ors.

1. Background:

The matter is related to a grievance stating that “The grievance in this application is that
hazardous waste effluents are being discharged into nallah and nearby agricultural
land of village Masulkhana, Tehsil Kasauli, District Solan, Himachal Pradesh by
M/s Morepen Laboratories Pvt. Ltd., a pharmaceutical company manufacturing
medicines/drugs, which is causing serious environmental degradation, posing

serious risks to the health of the villagers and their domestic animals and

damaging their crops™.

It was directed by Hon’ble National Green Tribunal vide order dated 29/09/2022
(Annexure-1) to constitute a Joint Committee comprising of CPCB, State PCB
and Deputy Commissioner, Solan and direct the same to meet within three weeks,
undertake visits to the sites, look into the grievances of the applicant, associate

the applicant and representatives of the concerned project proponent, verify the

factual position and submit its report within one month. The State PCB will be

the nodal agency for coordination and compliance.

It was further directed by the Hon’ble Tribunal that in case the Joint

Committee observes any violation of consent conditions/environmental

norms, then it shall forward a copy of its report to:-

i) The concerned Project Proponent to enable the same to comply withthe
recommendations in the report of the Joint Committee or fileobjections
against the observations/recommendations contained in the same and file
its response before this Tribunal as desired, within one month from the

date of receipt of a copy of the report of the Joint Committee, by e-mail

at judicial-ngt@gov.in; and

iiy  the concerned Authorities including State PCB and Deputy
Commissioner, Solan to enable them to take appropriate remedial
action, in accordance with Statutory provisions mandating them to take

remedial action for prevention, control and abatement ofenvironmental
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pollution/degradation and for protection andimprovement of environment,
by giving notice to/hearing the concerned project proponent and following
due process of law and they shall submit their action taken reports

separately, within one month from the date of receipt of a copy of the

report of the Joint Committee.

An interim progress report of the Committee was filed before the Hon’ble National Green
Tribunal, seeking grant of more time for revalidation of the data through a comprehensive res-
sampling of all stages of ETP, to verify compliance by the industry and also for correlation &
calculation of the accumulation of contaminants in Soil (from ETP to drain and then to soil),
transfer of contaminants in the agriculture crops and bio-magnification in agro-products, ifany.
Considering the prayer of the Joint Committee, two months” time was granted by the Hon’ble

National Green Tribunal vide order dated 24.01.2023, for submission of the Report.

2. Report of the Joint Committee:

As directed by Hon'ble National Green Tribunal, the Joint Committee Comprising of the

following Officers was constituted:

i. Shri Gaurav Mahajan, HAS, SDM. Kasauli (Member nominated by Deputy
Commissioner, Solan)

ii. Dr. Narender Sharma, Additional Director, CPCB, RD, Chandigarh
(Member, nominated by CPCB)
iii. Er. Pradeep Moudgil, Regional Officer, HPPCB, Parwanoo (Member
Nominated by HPSPCB)
The meeting of the Joint Committee and site visit were conducted on 31/10/2022. Both the
representatives of the applicant and the project proponents were also associated, as per
directions of the Hon’ble National Green Tribunal. The following grievances were shared

by the Applicants and other representatives of the Village Masulkhana (Annexure-2):

¢ Discharge of hazardous waste effluent into the nearby drain, which is a source of

water for animals and irrigation.
o llegal extraction of ground water/surface water, leading to water scarcity.

e Contamination of Soil.

» Damage to Crops and health risk to villagers and domestic animals, due to mixing

of hazardous waste effluent into the nearby natural drain.

Page 2 of 13



59

The Approach followed by the Joint Committee for arriving at conclusion and preparing
a factual report addressing all the grievances of the applicant and covering all the points of

Hon'ble NGT Order, involved:

i Site visit and interaction with the applicant and local villages to understand the
grievances and determine the affected area.

ii. Sampling from nearby drain (up-stream and down-stream of the industry) and from
Effluent Treatment Plant (ETP) of the Industry

iii. Sampling of agriculture Soil of the affected area established from the above Point
No. 2, to determine the accumulation of contaminants in the soil over a period of
time, by irrigation with contaminated water.

iv. Sampling of agriculture crops and the produce, to estimate the bio-magnification
of contaminants in plant and produce.

v. Calculation of Transfer Factor (TF), for determining the bio-accumulation of

metals/contaminants in plants from soil and Health Risk Index (HRI) by
considering daily intake and reference oral dose.

The surface water samples were collected from the nearby drain and ETP of the Industry

during site visit on 31/10/2022, for analysis of water quality parameters and effluent

parameters respectively.

The sampling of the soil, agriculture crops (Plant) and produce to determine the
accumulation of contaminants in soil, crops & produce and the correlation with the effluent
parameters, by the Joint Committee was also conducted during the site visit on 31/10/2022

and the samples were analysed in Punjab Biotechnology Incubator (PBTI) Laboratory,
Mohali.

It was observed by the Joint Committee that while the COD concentration in the final Outlet
of ETP, as per Online Continuous Emission Motoring System (OCEMS) installed by the
Industry at the time of Sampling was 140 mg/l; the Concentration in the sample drawn by
the Joint Committee and analysed in HPPCB Laboratory was 88 mg/l, which accounts to
42% variation (in comparison to OCEMS) that too on the lower side, in the analysis results
conducted in HPPCB Laboratory. Examination of previous data of OCEMS with that of
analysis conducted in HPPCB Laboratory indication variation as high as 300% on the lower
side (in comparison to OCEMS). Using this type of data for preparing factual report

regarding compliance by the Industry and correlation with the contamination of water, soil
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and crops as alleged by the applicant mayﬁeg to errors. In view of this, it was decided to
conduct a comprehensive study and analysis of different stages of ETP of the Industry to

verify compliance and also to correlate it with the analysis of drain water, soil, crop and

produce. The Industry was revisited by the Joint Committee on 9/2/2023, for comprehensive

study and sampling of different stages of the ETP. The samples collected by the Joint

Committee were analysed in the CPCB head Office Laboratory.

The documents in support of the compliance of prescribed norms and conditions including

ground water extraction provided by the Industry on 2/1/2023 and 6/1/2023, were also

examined by the Joint Committee.

7.5

2.1.1.

Finding of the Joint Committee:

Compliance of prescribed norms/standards by the industry:

Comprehensive and stage wise study of Effluent Treatment Plant (ETP) installed by the
industry indicated that the ETP was not in operation during surprise inspection by the
Joint Committee on dated 09.02.2023 and hence comprehensive stage wise study of the

ETP could not be conducted by the Joint Committee.

State PCB has granted Consent to Operate (CTO) No. 193-C dated 29/3/2022 with
validity upto 31/3/2025 (Copy attached as Annexure-3), with the condition that the
industry shall treat and recycle all the trade effluent i.e Zero Liquid Discharge.

Further, it was observed by the Joint Committee that Industry is sending its untreated
trade effluent to CETP Baddi for the last 04 years, in violation of the condition of
Consent to Operate (CTO) from the State Pollution Control Board. The analysis of the
samples collected by the Joint Committee (Annexure-4), from the storage tank used to
supply effluent to CETP from the Industry, indicates that the industry is not complying
with the inlet norms prescribed by the HPPCB/Govt. of Himachal Pradesh for COD
(43808 mg/1>1000 mg/l), BOD (22067 mg/l > 350 mg/l), TSS (303 mg/l >250 mg/1)
and TDS (20104 mg/l > 2100 mg/l (FDs)) parameters.

According to the Member representing HPPCB, “in order to restrict discharge of
effluent and up gradation of the ETP, the unit was temporarily allowed to send its
effluent to the CETP Baddi (meant for the Industries in the catchment of Baddi,
Barotiwala and Nalagarh) in 2019 (Annexure-5), strictly after meeting the prescribed

CETP inlet parameters. However, even after passing almost 04 years, the industry is
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still sending its effluent to CETP without meeting the norms notified by Government of

HP. Further, the ETP of the Industry is still not operational for the treatment of entire

eflluent as per CTO granted by HPP( ‘B

It was further informed by HPPCB Member that “though the ETP of the Industry has

been found to be non-operational by the Joint Committee, the Industry has been

treating a part of cffluent (10-15 m3/day) and sending the remaining untreated

effluent without complying with the Inlet norms of CETP for the last 04 years, in

violation of conditions of CTO. The industry has given the following ETP Upgradation
Schedule to HPPCB, with a deadline of July, 2023 for achieving Zero Liquid Disharge
(ZLD), which is being monitored by HPPCB" (Table-1) "

Table 1 : The proposal of the unit regarding up-gradation of ETP for ZLD as

informed by HPPCB Member

S. No. Description(s) Capacity Investments Time line
(Rs)

1 Reverse Osmosis ( RO) Plant SKL/h 13.00,000.00 May 2023

2 Activated Sludge System 120 KLD 65,00,000.00 June 2023

3 Stripper Column 80 KLD 26,55,000.00 June 2023

4 Agitated Thin Film Dryer (ATFD) | 500 kg/h 91.50,000.00 June 2023

5 Multi Effect Evaporator ( MEE) 80 KLD 2,68,40,000.00 | July 2023

Therefore, the industry is neither meeting the norms/condition of Recycle (ZLD)
prescribed in the CTO issued by HPPCB and nor meeting the inlet norms of CETP

prescribed by Himachal Government/HPPCB for sending the effluent to CETP, in

violation of CTO.

2.1.2. Contamination of Soil and Crops:

To determine the accumulation of contaminants in the soil over a period of time, by

irrigation with contaminated water as alleged by the applicant/villagers, soil samples

from agriculture fields and soil accumulated in the nearby drain (upstream and

downstream of the industry), were drawn by the Joint Committee and got analysed for

various indicator parameters in the Punjab Biotechnology Incubator Laboratory. The

results of analysis of soil samples are summarized in Table 2.
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Table 2: Analysis report w.r.t Samples of Soil taken from the agriculture field and nearby drain.

S.No. Parametors Results of Analysis Tasf‘:i:'tr::lfui(!‘:!f
WHO
Agriculture Fleld | Soil sample taken from | Soll sample taken
Ag”lf::ll::aarﬂeld gDw.rnstream the drain (Upstream) IFI;OW\LL:':::::;

1 |anc (as zn), 69.1 100 38.9 52.5 50
mg/Kg

2 Manganese (as 367 596 381 392
Mn), mg/Kg

3 |iron (as Fe), % 15 2.1 2,03 2.59

4 Copper (as Cu), 14.29 26.27 10.17 12.04 36
mg/Kg

5  |Molybdenum (as | BDL (MDL0.05) | BOL (MDL 0.05) BDL (MDL 0.05) 0.63
Mo), mg/Kg

6 Cadmium (as BDL (MDL 0.05) | BDL (MDL 0.05) BDL (MDL 0.05) BOL (MDL 0.05) 0.3
Cd), mg/Kg

7 Chromium (as 21,06 26.32 21.07 35.02 100
Cr), mg/Kg

8 Nickel (Ni), 21.8 4.9 26.3 416 35
mg/Kg

9 Lead (Pb), mg/Kg 14.8 20.05 12.6 13.5 85

10 [Mercury (as Hg), | BDL (MDL 0.1) BDL (MDL 0.1) BDL (MDL 0.1) BDL (MDL 0.1)
mg/Kg

11 |Arsenic (As), 29 6.9 4 47
mn/Kn

12 (Selenium {as Se),| BDL (MDL 0.5) BDL (MDL 0.5) BOL (MDL 0.5) 0.54
mg/Kg

It was observed from the analysis of soil samples that the concentration of Nickel in the
soil samples taken from the downstream locations is on much higher side in comparison
of target values of soil specified by WHO. The concentration of nickel in the soil
samples collected from these two downstream locations were Sound be 44.9 mg/Kg
(Agriculture field) and 41.6 mg/Kg (Soil samples taken from the drain) against the
target values of 35 mg/Kg. The concentration of nickel in the samples drawn from
upstream locations were on much lower side in comparison to target values. Similarly,
the concentration of Zinc taken from the agriculture field downstream of the industry
was on much higher side (100 mg/Kg) against the target value of 50 mg/Kg as
specified by WHO. In general, the concentration of all the heavy metals analysed was
on higher side in the downstream locations in comparison to upstream locations, though

within the target limits. The high concentration of heavy metals (Zn and Ni) in the soil
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in the downstream locations despite low heavy metal concentration in the effluent

samples collected by the Joint Committee, is an arca of concern,

The samples of the crops grown on the same agriculture field were also collected by

sis of various parameters to study effect on agriculture
products, The crops grown

the Joint Committee for analy
crops and the bio-magnification of contaminants in agro-
at the time of visit of the Joint Committee were Ginger (Zingiber officinale) and Arbi

(Colocasia esculanta). The results of analysis are summarized in Table 3 and 4.

Table 3: Analysis Report w.r.t Samples of Crop (Ginger) grown in the fields at the

time of site visit.

SNt {Parameters Results of Analysis
Ginger Crop
e Upstream Upsteam  [Upstream Downstream ~(Down agicuture (Downstream | Target Value
apfcokure e [apriture feld  |agricutturefeld  (apricuture eld |fiekd (Plant]  [agricultre fied Plant, mg/Ks,
(edilepart)  {(Plant) (WhelePlant]  ([tdible Part) (Whole Plant) WHO
B ’[Pia:i
| heenic, myeg 001 001 o 00 00t 00
Zocleslomykg 396 315 m 8 19 1% 05
| ke, ngrg 0l o o 035 02 038 "
et mg o3 o2y s 09 3 0 2
W (es Cu), mlfg ln.sz lw Io.n \n.:s |uss 1 "
Chromium (25 1, myfg ’nm Ioss |u.4s iw ‘ms 083 3
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Table 4: Analysis Report w.r.t. Samples of Crop (Ginger) grown in the fields at
the time of site visit.

Parameters Results of Analysis
Arbi Crop

Upstream Upstream Upstream Downstream  |Down agriculture (Dowmstream Tgrgei Value in

agricuturefield [agrculturefield [agriculturefield |agriculturefeld |fied (Plant])  (agricufture field | goiy/plant, mo/K(g,

[ediblepart)  [[Plant) (WholePlant)  ((Edible Part) (Whole Plant] WHO
Plant
Arsenic, mg/Kg 0.01 0.01 0.02 0.01 0.1 011
Zinc (as Zn), mg/Kg 1132 3197 159 9.64 457 1.2 0.6
Nickel, mg/Kg 0.1 0.12 3 0.5 0.42 057 10
Lead, mg/Kg 004 005 0.09 002 045 0 2
Copper (as Cu), mg/kg  |1.08 0.2 13 2 08 28

10

Chromium (as Cr), mg/Kg [0.09 0.23 0.32 007 0.7 0.34 130

Out of various parameters tested, Zinc was found to be in much higher concentration
both in plant and the edible part, both upstream and downstream of the industry.
Though, Zn is an essential nutrient for human health, but at the same time, it can be
toxic in higher concentrations leading to various health complications including
reduction in immune function and levels of high density lipo-proteins besides affecting

the absorption of copper and iron.

The health risks posed by the soil with heavy metal (Zn and Ni) were assessed by using
different approaches viz, Transfer Factor (TF), Daily Intake of Metal (DIM)n and
Health Risk Index (HRI) w.r.t high levels of Zn, by the Joint Committee and the results

are presented in Table 5:
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Table 5: Results of Analysis w. : !
Health Risk Index w.r.t high levels of Nickel and Zi

65

r.t Transfer Factor, Daily Intake of metals and
nc observed in Soil.

S.No. |Parameters Results of
Analysis
Ginger Crop Arbi Crop
Upstream Downstream Upstream Downstream
S.No. i :ﬂwkm field |agricutture field  |agriculture field |agriculture field
(edible part) (Edible Part) (edible part) (Edible Part)
A Soil
6.9
Arsenic, mg/Kg 2.9 6.9 2.9
00
Zinc (as Zn), mg/Kg 69.1 100 69.1 1
Nickel, mg/Kg 21.8 44.9 21.8 44.9
Lead, mg/Kg 14.8 20.05 14.8 20.05
Copper (as Cu), mg/Kg 14.29 26.27 14.29 26.27
Chromium (as Cr), mg/Kg 21.06 26.32 21.06 26.32
B Plant
Arsenic, mg/Kg 0.01 0.02 0.01 0.01
Zinc (as Zn), ma/Kg 3.96 2.83 11.32 9.64
Nickel, mg/Kg 0.1 0.35 0.11 0.15
Lead, mg/Kg 0.03 0.09 0.04 0.02
Copper (as Cu), mg/Kg 0.52 0.76 1.08 2
Chromium (as Cr), mg/Kg 0.09 0.34 0.09 0.07
C Transfer Factor (TF:

Cplant/Csoil)
Arsenic 0.0034 0.0029 0.003 0.001
Zinc (as Zn) 0.0573 0.0283 0.164 0.096
Nickel 0.0046 0.0078 0.005 0.003
Lead 0.0020 0.0045 0.003 0.001
Copper (as Cu) 0.0364 0.0289 0.076 0.076
Chromium (as Cr) 0.0043 0.0129 0.004 0.003
DIM
Arsenic 0.0001 0.0001
Anc)(as Zn) 0.0957 0.0815
Nickel 0.0009 0.0013
Lead 0.0003 0.0002
Copper {as Cu) 0.0091 0.0169
Chromium (as Cr) 0.0008 0.0006
Health Risk Index (HRI);
HRI: DIM/RFD
Zinc (as Zn) 0.32 0.27
Nickel 0.05 006

The Joint Committee determined transfer factor for only for Ginger and Arbi, which

were found to be grown during the study period and it may vary for other crops and

vegetable grown in the same area, depending on the seasonal variation w.r.t temp.,
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humidity and absorbing capacity of a particular crop. Therefore, it is recommended that

such study may be conducted for other staple crops grown in the area by the Unit and

submit the report to State Pollution € ‘ontrol Board, for taking timely action w.r.t public

health and safety.

Health Risk Index was also determined by the Joint Committee w.r.t Arbi crop and the

parameters viz. Zn and Ni, which were found to be in higher conc. in the soil,

considering the daily intake of grains as 410g/person/day and vegetables & fruits @

450 p/person/day. A factor of 0.085 was used to convert the fresh weight of

ight. Average body weight was considered as 53 Kg, for
ference Dose of Zn and Ni was

Ref: FAO/WHO; Codex

vegetable/fruits to dry we
determining the Health Risk Index (HRI). The Oral Re

taken as 0.30 mg/kg/day and 0.2 mg/Kg/day respectively (
Alimentarius Commission, 2013, EPA (IRIS, 2005) ). The Health Risk Index (HRI)
was found to varying between 0.05 to 0.0.06 for Ni and between 0.27 to 0.32 for Zn
based on the samples drawn by the Joint Committee from upstream and downstream
locations. The values of HRI less than 1 (< 1) is considered safe for intake of
food/vegetables. However, it is necessary {0 conduct similar exercise for the other
staple crops in that area since the absorption of heavy metal varies for crop to crop,

to avoid the values of HRI exceeding 1 (>1) over a passage of time, in the interest of

public health.

2.2.3. Illegal extraction of ground water:
The issue regarding illegal extraction of water as alleged by the applicant during the meeting

was examined by the Joint Committee. The industry has installed one bore-well and obtained
permission for the abstraction of ground water @ 100 m*/day vide No. JSW-Member Secy
HPGWA-cum-SE-P&H] 2021-22/2060-65. However, despite the fact the 100 m3 ground
water is more than adequate for the industry to operate its facility, it was observed during
the site visit that Industry has taken another water connection from surface water supply
meant for nearby villages for Irrigation, without obtaining any permission. The details of

the surface water extracted were not shared by the Industry,
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3. Conclusion and Recommendations:

L ]

The industry is neither meeting the norms/condition of Recycle (ZLD) prescribed in

the CTO issued by HPPCI and nor meeting the inlet norms of CETP prescribed by

Himachal Government/HPPCB for sending the effluent to CETP, in violation of the

conditions of Consent to Operate.

According to HPPCB Member “though the ETP of the Industry has been found to
be non-operational by the Joint Conmittee, the Industry has been treating a part
of cffluent (10-15 m3/day) and sending the remaining untreated effluent without
complying with the Inlet norms of CETP for the last 04 years, in violation of
conditions of CTQ" The industry has given ETP Upgradation Schedule to HPPCB,
with a deadline of July, 2023 for achieving Zero Liquid Discharge (ZLD), which is
being monitored by HPPCB, which further confirm that ETP is not adequate to treat
the entire effluent and recycle it i.e. ZLD. It is recommended that the validity period
of the CTO granted to the industry by HPPCB, is linked with the deadline for
achieving Zero Liquid Discharge (ZLD) given by the Industry.

As per record shared with the Joint Committee, the industry is paying 60-80 lacs per
month to CETP Baddi for the last 04 years, for the treatment of its effluent, despite
having its own ETP. This indicates that either the ETP installed by the Industry is
not adequate or is not operated efficiently. It is therefore recommended that
adequacy study of the ETP is done by some reputed institute, so as to find out the

shortcomings and upgrade the same.

In view of the fact that i) The Industry has not obtained permission of CPCB for
incineration of hazardous waste and therefore the incinerator installed by the
Industry for incinerating the concentrated effluent is not in operation, ii) Industry is
located at such a location without having any provision to contain contaminated
storm/rain water passing through the plant, the discharge of untreated effluent is un-
avoidable with the storm water and may lead to contamination of nearby drain and
agriculture field irrigated with the contaminated water. It is therefore recommended
that Industry is directed by HPPCB to: a) Obtain permission from CPCB for
incineration of hazardous waste; b) make arrangement to contain the storm water

contaminated with industrial effluent while passing through the plant and treat it
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before discharging in the nearby drain; b) to strictly follow the “Guidelines for
using treated effluent for irrigation” with regard to treated storm water
(contaminated with industrial effluent), prepared by CPCB under the directions of
Hon'ble NGT dated 24/5/2019 in the matter of OA No. 348/2017; Shailesh Singh

Vs Al-Dua Food Processing Pvt. Ltd

5. The bio-magnification study conducted by the Joint Committee on the soil and two

crops growing in the area during study period indicated that:

o The concentration of nickel and Zinc in the soil samples collected from
downstream locations were found be exceeding the limits specified by WHO.
The high concentration of heavy metals (Zn and Ni) in the soil in the downstream
locations despite low heavy metal concentration in the effluent samples collected
by the Joint Committee, is an area of concern and indicates discharge to
concentrated waste, although no discharge was observed by the Joint

Committee at the time of visit,

e The Transfer Factor and Health Risk Index (HRI) was also determined by the
Joint Committee. The values of HRI less than 1 (< 1), as determined by the Joint
Committee, is considered safe for intake of food/vegetables. However, it is
necessary to conduct similar exercise for the other staple crops in that area
since the absorption of heavy metal varies for crop to crop, to avoid the values

of HRI exceeding 1 (>1) over a passage of time, it the interest of public health.

6. It was observed during the site visit that industry has taken water connection from
surface water supply meant for nearby villages for irrigation, without obtaining any
permission. It is recommended that Industry be directed to immediately disconnect

this water connection till permission is obtained from the concerned authority.

It was also directed by the Hon’ble National Green Tribunal vide order dated 29/9/2022 that:

“4. In case the Joint Committee observes any violatlon of consent conditions /environmental

norms, then it shall forward a copy of lts report to:-

(i) The concerned Project Proponent to enable the same to comply with the recommendations

in the report of the Joint Commitiee or file objections against the

Page 12 of 13
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observations/recommendations contained in the same and file its response before this Tribunal
as desired, within one month from the date of receipt of a copy of the report of the Joint
Committee, by c-mail at judicial-ngi@gov.in preferably in the form of searchable PDF/OCR

Supported PDI" and not in the form of Image PDI; and

(ii) the concerned Authorities including State PCB and Deputy Commissioner, Solan to enable
them to take appropriate remedial O, A. No. 619/2022 Mast Ram & Anr Vs State of Himachal
Pradesh -3- action, in accordance with Statutory provisions mandating them 1o take remedial
action for prevention, control and abatement of environmental pollution/degradation and for
protection and improvement of environment, by giving notice to/hearing the concerned project
proponent and following duce process of law and they shall submit their action taken reports
separately, within one month from the date of receipt of a copy of the report of the Joint

Committec.

Since the violation of both the consent conditions and environmental norms was observed
by the Joint Committee, a copy of the Report of the Joint Committee is being provided to the
Project proponent through Regional Officer, Parwanoo, HPPCB. Further, the copy of the
Report of the Joint Committee is also being forwarded to Deputy Commissioner, Solan and
Member Secretary, HPPCB, through Regional Officer, Parwanoo, HPPCB, for taking
necessary action and filing Action Taken Report Separately in compliance of the Orders of

Hon’ble national Green Tribunal.

The above factual report is being submitted by the Joint Committee, for the consideration of
Hon’ble National Green Tribunal. Joint Committee shall abide by further directions of Hon’ble
NGT in this regard.

ey b‘:)J @)( \\9\""
— L i ’ 2% 0 .
\\g' 2417 /
Er. Pradeep Moudgil Dr. Narender Sharma Gaurav Mahajan, HAS
HPSPCB, Parwanoo CPCB, Chandigarh SDM, Kasauli, Distt. Solan

Date: May 01, 2023
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Type your text Sty

[tem No.06 (Court No. 2)

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH

(By Video Conferencing)
Original Application No. 619/2022

Mast Ram & Anr. ...Applicant

Versus

State of Himachal Pradesh ...Respondent

Date of hearing: 29.09.2022

CORAM: HON’BLE MR. JUSTICE ARUN KUMAR TYAGI, JUDICIAL MEMBER
HON’BLE DR. AFROZ AHMAD, EXPERT MEMBER

Application is registered based on a Letter Petition received by Post.

ORDER
1. Mr. Mast Ram resident of Village and Post Masulkhana, Tehsil Kasauli,
District Solan, Himachal Pradesh has sent the letter petition by email, which
has been treated and registered as Original Application. The grievance in this
application is that hazardous waste effluents are being discharged into nallah
and nearby agricultural land of village Masulkhana, Tehsil Kasauli, District
Solan, Himachal Pradesh by M/s Morpen Laboratories Pvt.Ltd., a
pharmaceutical company manufacturing medicines/ drugs, which is causing
serious environmental degradation, posing serious risks to the health of the

villagers ‘and their domestic animals and damaging their crops

2. T . . .
his Tribunal is empowered to Suo moto take cognizance of the cases

involvi . .
olving questions relating to environment arising out of the

1
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O. A. No. 619/2022 Mast Ram & A ;
R nr Vs State of Himachal Pradesh

basis of letter petitions in accordance with settled principles of law governi
ing

Public Interest Litigation.

3. Prima facie, the averments made in the application raise questions

relating to environment arising out of the implementation of the enactments

specified in Schedule 1 to the National Green Tribunal Act, 2010. In view of

the averments made in the application, we consider it appropriate that a

Joint Committee be constituted to verify the factual position. Accordingly,

we constitute a Joint Committee comprising of CPCB, State PCB and
Deputy Commissioner, Solan and direct the same to meet within three
weeks, undertake visits to the sites, look into the grievances of the
applicant, associate the applicant and representatives of the concerned
project proponent, verify the factual position and submit its report within
cial-ngt@gov.in preferably in the form of

one month by e-mail at judi

CR Supported PDF and not in the form of Image PDF. The

searchable PDF/O
B will be the nodal agency for coordination and compliance.

State PC

4. In case the Joint Committee observes any violation of consent

conditions/environmental norms, then it shall forward a copy of its report

to:-
(i) The concerned Project Proponent to enable the same to comply with

the recommendations in the report of the Joint Committee or file

objections against the observations/recommendations contained in

the same and file its response before this Tribunal as desired, within

one month from the date of receipt of a copy of the report of the

Joint Committee, by e-mail at judicial-ngt@gov.in preferably in the

form of searchable PDF/OCR Supported PDF and not in the form of

2/3
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1 & 0. A. No. 619/2022 Mast Ram & i
/ ?3r,r_1 Anr Vs State of Himachal Pradesh

action, in accordance with Statutory provisions mandating them to

take remedial action for prevention, control and abatement of
environmental pollution/degradation and for protection and
improvement of environment, by giving notice to/hearing the
concerned project proponent and following due process of law and
they shall submit their action taken reports separately, within one
month from the date of receipt of a copy of the report of the

Joint Committee, by e-mail at judicial-ngt@gov.in preferably in the

form of searchable PDF/OCR Supported PDF and not in the form of

Image PDF.
Os List for further consideration on 24.01.2023.

6. A copy of this order, along with a copy of the application and

documents attached with the same, be forwarded to the CPCB, State PCB

and Deputy Commissioner, Solan by e-mail for compliance.

Arun Kumar Tyagi, JM

Dr. Afroz Ahmad, EM

September 29, 2022
AG

Type you
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73 Annexure-2

Attendance Sheet of the Committee constituted by the Hon’ble NGT passed
vide order Dated 29.09,2022 in Original Application No. 619/2022 titled Mast
Ram & Anrs V/s State of HP & Ors, The following were present during site visit
of M/s Morepen Laboratories Limited, Village & P.O. Malulkhana, Tehsil-
Kasauli, Distt. Solan on 31.10.2022.

' Sr. Name of the Person Name of Deptt. Mob. No. Signature
_No. iz
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2/4



75
9 H) e W G A XL TV
] swn wIH, T T ()
TZEET 1-220.9.9 7
% GT T G/*/% i
&I 73 2 S ak
Pottutin Co)»t Boad > -. gs?/"} S

S %W%WW%WW%

. : B TR
ST S AT, A M%J%Wﬁ?/

ST o %Wﬁﬂw’
Z]] s, -
> Y S

Sub-Divisional Officer (Civil)
Kasauli, Distt. Solan (H.P.)

3/4



|

r————

0 [f
"B on #e oUsedtind o Mo tiavis Depedy  Commjeereney
wide ~etlee ™ Neet)s (LENN B0, ada fr/;c;/.ﬁa 29 -~ !,T_;"r't :,j;,
,,..1:-__}.,,/{7-,:?(!_;‘).‘3. LD 0. Cemnre) keasauds a’/‘p"j (VK ot
Drsesde, creq Reaoml Dyveclesole C/w);c{,jual ord  Dre
RPIPE, RO, £ ayt)ansp ult)ded fh) Lpuf P /’743'?%(’;7,(@;
Lol al  naged KMhona, 2Ha! had 40y heljcdod Lo he /;,,,/g,.c'.);;
Qs fer e Complanst ded & 4 st Rom 1o Hy Hiv e

A/@'f, N e '-:’.‘f\/A/- Il U /‘d&?’/p} (‘(}“f(‘orhns/ Lieke dféﬁ /Oﬁ&”ff«
I advan.

Ko J‘/Sa'éj s/"? Confentyry s Incticalal dy Lo Corpplasinmy
Aare been virlfed and e wandle of & afts Co) @ Cvop
Rave beeh exfyapled foocr to Lhtt T Camples offected
are 4en ara'ag‘m' Lo 4o Jor) oo e quilosged dod /ry*;‘f:a'g
¢ pefency 6} Walel, S B Cxtpn. ond aks Cftuenh ¥ any
oOUey /aea’m’ani‘a have alie &een Jndicdded Lo ke nvectgated

by te Nuthenged dab.

Jhe- comansifee affer w:rffzéy o Shits Aave <cala P
14, Cnm/,#n/hﬂm’ 1Ih e WSS oF Searr and fean, cooksns
Qs per nevox and esfabtiided G104 Aave deen csledded and
Litudd he sen) fs e ol o 7’)};0/ vepot I e radfelL
Crutd bt an/’/ be avnved ddr’c!-! Hy sspovh uf %69»\/90

-

SLamples ave gecesved 7::% Uy Aepadesd Lad.

i) 9 y “’fﬁ\‘"\rw

(TR

gub-Divisional Officer (Civil) 4/4
Mawaull Distt Solan (*LF



e e e 1

—y =
r Annexure- 3
H.P.STATE POLLUTION CONTROL BOARD -
HIM PARIVESH, PHASE-III, NEW SHIMLA-171009.
Website:- http://hppcb.nic.in
HPSPCB N 193. C Date: 29/03/2022
PSP 0: -
Industry Registration ID: 10026 Application No: 4535720
To,

Subject:

M/s. Morepen Laboratories Limited

Masulkhana, Kasauli Road Parwanoo District Solan, H.P.Masoolkhana
Parwanoo

Solan Parwanoo

173220

Renewal of 'Consent to Operate' u/s 25/26 of Water (Prevention & Control of Pollution) Act, 1974 and u/s 21
of Air (Prevention & Control of Pollution) Act, 1981.

With reference to your application for obtaining Renewal of 'Consent to Operate' u/s 25/26 of Water (Prevention &
Control of Pollution) Act, 1974 and u/s 21 of Air (Prevention & Control of Pollution) Act, 198.1, you are hereby,
authorized to operate an industrial unit subject to the Terms and Conditions as mentioned in this Consent letter.

L.Particulars of Consent to Operate under Water Act, 1974 and Air Act, 1981 granted to the industry

Consent No. CTO/BOTH/RENEW/RO/2022/4535120
Consent valid from: 01/04/2020

Consent valid upto: 31/03/2025

Certificate Type : RENEW

Previous CTO No. & Validity :

2, Particulars of the Industry

Name & Designation of the Applicant

Morepen Laboratories Ltd (Authorized
Signatory)

Address of Industrial premises

Ms. Morepen Laboratories Limited,
Masulkhana, Kasauli Road Parwanoo
District Solan, H. P.Masoolkhana,
Parwanoo,Solan Parwanoo-173220

Category of Industry Red

Type of Industry Basic drugs and Pharmaceuticals
Scale of the Industry , Micro

Office District ' Solan Parwanoo

Capacity j—__

Raw Materials (Name with quantity per day) Bl =

—_—

“This is computer Lenerated doey,
ment i
i L v from OCMMS by Hpspcg

i Road p, {
arwanoo District Solan, HP Marooa’kham.Pamanao.So.’an Parwanoo, 173220

1/8
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Raw Matcerials ‘lenllry Unit
LNS 19.5 M.T./Month
HF 234 M.T./Month
BF3 Gas 11.7 M. T./Month
KOH 858 M.T./Month
NaCl 9,75 M.T./Month
Watcr 380.25 M.T./Maonth
Toluene 2.55 M.T./Month
Ethyl Chloro formate 12.15 M. T./Month
N.N. Diisopropyl Ethyl Amine | 1.8 M.T./Month
HCl 0.6 M.T./Month
Isopropy Either 33 M.T./Month
Carbon 1.35 M.T./Month
Hiyflo 1.5 M.T./Month
Ethyl Acctate 0.6 M.T./Month
Acetonitrile 0.9 M.T./Month
| MTS 10.82 M.T./Month
i Acctonitrile 67.23 M.T./Month
' Di Isopropyl Ethyl Amine 4.56 M.T./Month
| Methyl Sulfonyl Chloride 2.86 M.T./Month
| Methanol 88.34 M.T./Month
._DMF 15.48 M.T./Month
THF 28.90 M.T./Month
Liguid Nitrogen 216.53 M.T./Month
Caustic 1.73 M.T./Month
MN-7/ MTS-5 4.98 M.T./Month
Ethyl Acetute 6495 M.T./Month
Sodium Sulphate 1;.13 M.T./Month
Sodium Chleride 12.59 M. T./NMonth
Tartaric Acid 4.33 M. T./Moath
Caustic prill 1.73 M.T./Month
Dicyclo Hexyl Amine 6.171 M.T./Month
Toluene 09.98 M.T./Month

“This Is computer generated document from OCMMS by HPSPCH ™

Ms. Morepen Laboratories Limited Masulkhana, Kasauli Road Parwanco District Solan, H.P. Masoolkhana, Parwanoe,Solan Parwanoo, 173220
Pagel
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Hexane 25.11 M.T./Month
Acetic Acid 2.24 M.T./Month
Caustic LR grade 0.44 M.T./Month
Carbon 0.459 M.T./Month
Hyflo 0.306 M.T./Month
MTS-4 524 M.T./Month
MDC 8.387 M.T./Month
Sodium Bi Carbonate 2.09 M.T./Month
Water 432 M.T./Month

Sulphuric Acid 0.26 M.T./Month

L10 2.78 M.T./Month

Caustic 3.07 M.T./Month

Ethyl Acctate 6.96 M.T./Month

Methanol 25.06 M.T./Month

Carbon 0.064 M.T./Month

Hyflo 0.278 M.T./Month

Water 74 M.T./Month

Sodium Chloride 6.167 M.T./Month
Products (Name with quantity per day)

Name of Products | Unit Quantity Intermediate Principal Use

Product

Loratadine M.T./Year 180 Nil For Medication

Montelukast M.T./Year 72 Nil For Medication

Sodium

Desloratadine M.T./Year 24 Nil For Medication
Details of the Effluent Treatment Plant

Type of Effluent . Capacity(KLD) Quantity(KLD)

STP 20 KLD 10

ETP 72 KLD 61.5

Mode of Disposal '

Description Quantity(in KLD) Mecthod of Treatment Method of Disposal

Boiler Cooling 5.7 ETP Recycle

Domestic 10 STP Irrigation/Gardening

Industrial Process 55.8 ETP Recycle ol

“This is computer generated document from OCMMS by HPSPCB”
M/s. Morepen Laboratories Limited, Masulkhana, Kasauli Road Parwanoo District Solan, H.P.Masoolkhana, Parwanoo,Solan Parwanoo, 173220

Page3
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Quantity of fuel required (in TPD) and capacity of bollers/ Furnace/Thermo heater ctc.

Type No.of Capacity Type of Type of Fuel Fuel
Boiler/'Heater/ Boiler/'Heaters consumption
Evaporator/In /Evaporators/I rafe in
cinerator/DG ncinerator/DG MT/hour or
Set/Other Sets/Others KL/hour or
' M3 /hour
DG Scts 2 500 KVA & DG sct Diesel 65 Ltrs/ hr &
250 KVA 30 Ltrs /hr
Boilers 2 2.5and 1.5 Heaters Furnace oil 60 Ltrs /hr
Ton/hr *
Incinerator 1 0.6 Ton/ hr Heaters Wastes from 80 Ltrs /hr
manufacturing
process
Type of Air Pollution Control Devices Installed
Equipment Type | Equipment Name | Date/proposcd Efficicncy(%redu | Final )
date of installation | ction) concentration of
pollution being
emitted
Wet Scrubber Boilers FriJan 19 98% PM, SO2,NO2 &
00:01:00 IST 2018 Carbon Monoxide
Wet Scrubber Incinerator Sat Jan 15 98.5% PM, SO2,NO2 &
00:01:00 IST 2000 carbon Monoxide
Sources of emissions and type of pollutants
Name and location of Rate of emission in Concentration of Height of
the process vessel to Kg./hr d pollution like SO 2, Vent/outlet/stack from
which the stack/ vent is NOX,H2S, Cl, HCI ground lIevel in meters
attached ete. in mg/NM 3
R-201 A-II & R-217 are | HF-3.96 Kg/hr Hydrogen Flueride 6.1 Meters
attached with process
scrubber at unit-II
RE-04 B-1 is attached HCI-2.45 Kgs /hr HCI 16 Meters
with process scrubber
at unit-]
APOORV oy abo0ny
DEVGAN oate:2022.0331
10:24.07 #0530
Apoorv Devgan,IAS
Member Secretary
For & on behalf of

( H. P, State Pollution Control Board)

i “This is computer generated document from OCMMS by HPSPCB*
5. ies Limi
lorepen Laboratories Limited, Masulkhana, Kasauli Road Parwanoo Districe Solan, H.P.Masoolkhana, Parwanoo,Solan Parwanoo, 173220

Paged
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Endst. No.:

Copy To:-

1. The Regional Officer, HPSPCB,Parwanoo for kind information and shall ensure the operation of the unit with adequate Pollution

control devices.

Digitally signed

APO ORV B:;sgogw
DEVGAN oate: 2022.0331

10:24:19 +05'30°

Apoorv Devgan,IAS
Member Secretary
For & on behalf of

( H. P. State Pollution Control Board)

“This is computer generated document from OC. P,
X 'MMS by HPSPCB™
’s. Morepen Laboratories Limited, Masulkhana, Kasauli Road Parwanoo District Solan, H.P.Masoolkhana Jan P,
M/ d, Masulkh K , H.P. ana, Parwanoo,Solkan Parwasoa |
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!\)

iii)

iv)

b)

TERMS ANI&%NDITIONS

SPECIFIC CONDITIONS

This ‘Renews: i

e 19?4-.. a;:!] oAf i?oxs:ml] 190 Operate’ is only for the purpose and under the provision of Water

ot T ok ct, 1981 as the case may be, and will not construed as substitute for

T Fa Sl required for the project under any other law/regulation/direction/order and

the appls indﬁgllriqloI:ItSH: any such mandatory clearance before taking any steps to establish
dustr strial plant, operation or proc ¢ is

extension or addition lhe’rct!()). PEPCEIG SR R R ot

ri?itil\.l?l(:%lm this Consent shall be deemed to neither preclude the institution of any legal action nor
5 re applicant from any responsibilities, liabilities or penalties to which the applicant is or
may be subjected to under this or any other Act.

The unit shall apply for further renewal/extension in the validity of the Consent, before the expiry

of this ‘Renewal of Consent to Operate’.

Rules i.e. Hazardous and Other
, 2016/ Plastic Waste
2016/Construction

1) The unit shall ensure compliance of Waste Management
Wastes (Management and Transboundary Movement) Rules

Management Rules, 2016/ E-Waste (Management) Rules,
Demolition Waste Management Rules, 2016 and Manufacture, Storage & Import of

I}azardous Chemical Rules, 1989 and provisions made thereunder, as amended from
time to time, without any adverse effect on the environment, in any manner (As
Applicable).
ii) The unit shall made provisions for the compliance Solid Waste Management Rules,
2016 and provisions made thereunder and unit shall also not practice burning activity of
solid waste/waste generated from fuel within/outside premises, to avoid public

nuisance.

This ‘Renewal of Consent to Operate’ is for:-

conforming to the norms as prescribed in Schedul
1986 as amended from time to time.

Noise and Ambient Air Quality shall be maintained within Ambient Air Quality Standards for
noise as specified in Schedule-11I of Environment (Protection) Rules, 1986 and Noise
Pollution (Regulation and Control) Rules, 2000, as amended from time to time.

The effluent (Domestic!lndustrial) shall conform to the limits as prescribed in Schedule-I or
Schedule-VI or Industry specific standards of Environment (Protection) Rules, 1986 as
amended from time to time.

Sewage and sullage generated from the unit to be disposed-off in a properly designed septic
tank system/Sewage Treatment Plant/ Public Sewer System (as applicable).

The unit shall ensure regular operation and maintenance of Pollution Control Devices to achieve
the norms as prescribed in Environment (Protection) Act, 1986 and the achievement of the
adequacy and efficiency of the effluent treatment plant/pollution control devices/re- circulation
system installed shall be the entire responsibility of the unit.

The unit shall ensure regular operation and maintenance of separate energy meter/flow meter for
running pollution control devices and shall also maintain record with respect to operation of air
pollution control device/effluent treatment plant, so as to the satisfy the Board regarding the
regular operation of air pollution control device/effluent treatment plant and shall maintain log

book for the monthly reading / record.
1C£4NDITIONS UNDER WATER (PREVENTION & CONTROL OF POLLUTION) ACT,

The unit shall maintain the record regarding the daily water consun i

. i um

e Y ption as per flow meter
he unit shall ensure that terminal manhole(s) at the end of each i

T 1 collection system and a

manhole upstream of final outlet (s) out of the premises of the industry measurement 0

1 try fo
flow and for taking samples. e ol

The emissions from all sources e-I of
Environment (Protection) Rules,

“This is computer generated document from OCMMS by HPSPCB”
Mjs. Morepen Laboratories Limired, Masulkhana, Kasauli Road Parwanoo District Solan, H.P.Masoolkhana,Parwanoo,Solan Parwanoo,

173220
Page6
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c)

d)

9.
a)

b)
c)

d)

g)

10.

11.

12.

13.

14.
15.

16.

17.

The pollution contrg] y;

: : evices shal] pep [
industry (if ODDIICHNC) and l Outlet g e of drpe

the author; d . fncturing process of the
without the prior written permics onized outlet and mode of disposal sha]| not be changed

. . SS10 i .
let(s) for discharging eflluents frop i1 nio,202rd. Unit shall not use A1y unauthorized out-

Solids, sludge, filter b

ackwash or o
control of waste wate

rs shall be djg
CONDITIONS UNDER AlIR (PRE

The unit sha

ther pollutant removed fromor r
posed-off in scientific manner,

VENTION & CONTROL OF POLLUTION) ACT, 1981.
hall ensyre po

for collecting samples "‘]10.]08.‘ platforms and/or other necessary facilities as may be required
- § Ol emission, i
the specifications, s from any chimney, flue or duct or any other outlets as per

The unit shall discharge o issi
. ¢ . 1 8C alr emissiong throy h a stack of
Consent to Establlsh‘ and shall follo d

For industria] fu

1 1ns, the criteria for selection of stack hei ght would be based on
uel used for the corresponding steam generation & as per specification,

Unit shal] ensure Stack height for diese] generating sets as per specification.
The unit shall engyre regular operation ang maintenance of installed canopy and stack of the

-G sets 50 as to contro} the noise & air pollution in order to comply with the provision of
notification No GSR-371 E dateq 17-5-

002 or direction as issued by MOEF from time to
time, under Environment (Protection) Act, 1986.

The unit shall ensure disposal of boiler as
premises in a scientific manner (as the case
same, if applicable,

esulting from treatment or

minimum height as specified in
W standards laid down from time to time,

h/fuel ash through authorized person or within
may be) and shall maintain proper record for the

The unit shall ensure valid and approved on-site and off-site emergency plan, approved by the
Chief Inspector of Factories, Himachal Pradesh (If applicable).

i i i line monitoring
i lar opcration and maintenance of real time onl _
zciltfipl;:?::;lts’lslZﬂde;f;l:gi;i%uf& thg un-interrupted transfer of data as per guidelines of CPCB (if
applicable). -

. ) ' .
! ' ngemen's for fighting the accidental leakages/ discharge o
Eie glﬁ?llllaﬂ?g;gﬁigﬂieg: ?‘iz:?lrrt?]egvessels, mechanical equipment’s etc. which are likely to
any air -
cagse erl:vironmental pollution.

intain minimum three layer of trees so far_possi.blc as per plantation
L el S l(géar:il?'lrﬂt:ll?h?wgbsite htlp:ﬂhppcb.nic._in:‘plantaglongulde.pdf) all along the
goide (m‘ayfb{f,g ?&I:jsgrial premises and check air/water/noise pollution at source.
boundary o

idelines issued by the Central Government/State Government/MoEF/CPCB/SPCB Jany
oAllllxgrg;Li?hecI:lrlilf; concerned, shall be binding,

—r — g Court
ate’ is subject to orders on any litigation pending in any
is * [ pfCanseit lpBpe t shall be binding (if any).
This ‘Rencwa 0" n/order issued by any court she
direction/or
of Law. Any

' Operate’ granted to the
ig evoke the ‘Ren_cwa_l of Consent to _
The Board reserves the T,-leb{ifclglauslry is found violating the provisions of Water (Prevention &
nca

industry alfa]qylit?i%ﬂi) Act, 1974 and Air (Prevention & Control of Pollution) Act, 1981 as
Control of Po

time to time, ' _ . in.d b
ended from . onditions laid down or directions issued in due course by
a[;: unit shall comply with any Sft‘liiib\({’r:ucr (Prevention & Control of Pollution) Act, 1974 and
The

ovisions |
the ?gﬂrfem‘igir glt(:jg;rmol of Pollution) Act, 1981,
Air (Pre

TIONS ) .
OTHYR COND “I ith the conditions imposed by Il:eIMoEP{S;T:et::gnb;ﬂxl; (t’lfllg:_‘::;f ]i[:pt:incet
it shall comply Wi & & & el Environment Impact As ! L 0F :
ghc;;::n';lﬁllg&utlgrltYfeTf;;lt‘éh lt.;\:t as required under EIA notification dated 14-9-06, if
88 ance g
E tal clear
environmen

applicab]e-

This is computer generated document from OCMMS by HPSPCB"
“This

Fi

Ms. Morepen Labo

Ikhana, Kasaull Road Parwanoo District Solan, H.P.Masoolkhana, Parwanoo,Solan Parwanoo, 173220
jted, Masu 4
atories Limi
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The issuance of this conse
or any exclusive privilege
personal rights, nor

nt does not ¢ ﬁ
§ onvey ? e

. Sr. nor does it autfaﬁri?z m:{;pi(tzlglgr}rrl{;ht Hh cather real or personal property,

any mfrineeme . F 0 private prope g :

' y mgement of Central, State or I.ocalpl.awr; (!:r (I){pm); OF ALy LVaSiont

3. Stone Crusher units shall i cgulations.

: comply wi - o
Government vide Notification lN)(’)wS‘-tIILEII'?{;'?‘]’B'S{‘; of guidelines notified by the State

4. Brick Kiln units shall - dated 29-05-2014 (If Applicable).
. Notification No C‘ q. cnmp}y with the provisions of guidel ified b i
¢ . G.S.R.233.(E 8 nes notified by the MoEF vide

gy - “Jw l‘ t - - - . .
No. STE-E(5)-6/2013, l|ntc:]-02f-:]3_3(z) ll‘is ((l]g/\z:))[]\ﬁc{;?:llcl))y the State Government vide Notification

- ) Hydroelectric Proj ; ; o=

155% of mi“iI“E;fl’.lji‘i“?]ﬁf;fl,lj _lllslt:QII Online Real Time Monitoring System for the measurement of
ensure provisions fi)r l‘héL Il: lLrln season as per orders of Court/Government. The unit shall also
monitoring systein for lS“/nbf“l ar .'}nd 11n1:}lcrr11pte(1 transfer of data frpgn the (cal tirpc online
liable for o of minimum discharge of flow to SPCB, failing which unit shall be

\ action on account of violation of the directions i ' 3 i
this regard (If Applicable), 1 directions issued by Court/Government/SPCB in

6. Unit shall strictly adhere to the capacity approved by the Industries Department/ Department of

Tourism & Civil Aviation/any other concerned Authority (As Applicable).
The unit shall not cause any nuisance/traffic hazard in vicinity of the area.

'll:he unit shall ensure that there will not be significant visible dust emissions beyond the property
ine.

- 3 };he Lilgé lsha]l obtain and submit Insurance cover as required under the Public Liability Insurance
ct, :

10.  Unit shall submit all the annual/quarterly returns, as per timeline.

11. The industry shall submit a yearly certificate to the effect that no addition{up-grqdationx
modification/ modernization has been carried out during the previous year otherwise the industry
shall apply for the varied consent.

12.  The unit shall maintain record regarding the operation of effluent treatment plant i.e. record of
quantity of chemicals and energy utilized for treatment and sludge generated from treatment so as
to satisfy the Board regarding regular and proper operation of pollution control equipment.

13. Any amendments/revisions made by the Board/CPCB/MOEF in the emission/stack height
standards shall be applicable to the industry from the date of such amendments/revisions.

Digitally signed

' ' APOORV by AP00RV
DEVGAN
DEVGAN o 20220131

10:24:31 +05'30°
Apoorv Devgan,IAS
Member Secretary
For & on behalf of
( I, P, State Pollution Control Board)

"Th'h is computer generated document from OCMMS by HPSPCB"
Ms. Morepen Laboratories Limiied, Masulkhana, Kasauli Road Parwanoo District Solan, H.P.Masoolkhana, Parwanoo,Solan Parwanoo, 173220
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Annexure-4
~ e AT AN TR . |
(4
- . 2
(F_k\ Central Pollation Control Roard ¥ya agyor et a —— "
' Partvesh Bhawan, Fast Acjon Nagar, Delhicl 10032
@ b sovm, frz g e, RF 10032
@ @ ! Water Laboratory (Wastewater Section) aa qrmerar (rAfie IF ﬁ'mﬂ e
Analysis Report PIAYTT et 9743
NABL Accreditation: ISOTFC 17028:2017, Certifieate No: TC-
ot Mo, N7 H - WWU/FEB/231/23
P : :
Source of sample DrainATRATP/Other 81 3178 A &4 Adyaren . LTP I;z'_ e TR T AR 16/03/2023
Samples coliected by 7573 0333 #73 3 #19m : Dr. Marender Sharma & Team.
Date & time of sample Collection 773 T fi#7m 2 4R ¢ wm : 09/02/23
Date & time of sample receipt 7173 7Y 2 YR ¢ v : 10/02/2023.
Penod of sample analysis 713 ¥ Ryt 21 a2l . 10™ Feb to 13% Mar 23,
Sampile registration no & date 93 F1 dfiFT A R : ZHN“"W'M"E
Test method referpnce T AR & # : AHWBIS-Zm! Y
Beport sert 1o (Name & Dimsion) 3TET @) 71 7l (370 T3 1aim) : RD Chandiga
3 TDS | NHy-N | Oil & Grease
[ S.No [ Sample Code | SampleNo. | pH [ COD 80D TS
| | . .
Cu [ as [ nw 50 | 43808 | 22067 | 303 | 20104
T2 as3 j 2597 . - - = - od )
} . = BDL<05
.IIASSJIS”J"' - -
Note: Al the concentrations are expressed in mg/l except pH. ’ﬂz:mtmmmmg“ﬂ'ﬂmaﬂqﬁg !
Statement L
1 The resutts reiate only to the samples tested oo i ad e Al @ WA 81
2 The repont shall not be reproduced except in hull without approval of the hbon!oryrﬂmtmm$ m* MMﬂmqﬂﬂml
3 BOUY L metods are mertioned on back side of ths report. 41 ¢ T wllam aran ¥ dad Reme ¥
4 samples wly be retamed only for one week after receipt ol eport. ﬂ‘_ﬂﬂ wﬂﬁ#*m?ﬁmwmfﬁﬁ gha@amm
2= e o’ = ST
Kumar) (8.Sasl Devl) (Dr.XC Ranganathan)
Analyst & Authorized Signatory Supervisor, Reviewer & Authorized Signatory D.H. Water Lab
" DOC CE/CLIQRTLIWWLAY | issue No: 01 | Amendment No: 04| Issue Date: 17.092015 | Amendment date: 19.03.2021 | Page:01of 01 |
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.. IL.P. STATE POLLUTSN CONTROL BOARD

SCF-6, 7 & 8, Sector IV, Parwanoo, Distt. Solan, H.P Annexure-5
www.hpspcb.nic.in  Ph/Fax 01792-234081
' Type
No. PCB/RO (PRW) Morepen Lab Ltd  /2018-19-287  Dated: 2.9 6§19,
From Environmental Engineer,
To
M/s Bharuch Enviro Infrastructure Ltd ,
BCTI Complex ,Jharmajri Baddi, X
Distt Solan (HP) ,
Sub: Regarding Effluent treatment of M/s Morepen Laboratories Ltd,

village Masulkhana unit in Common ETP at Baddi ,Distt Solan (HP)
Sir, _

Please refer to letter received form M/s Morepen Laboratories Ltd,
Village Masulkhana ,Parwanoo, Distt Solan regardiﬁg extensive repair and
maintenance of their ETP Plant addressed to the undersigned (cop} enclosed ) and
has requested to send the effluents to CETP through tankers. In this regard you are

requested to take necessary action after ensuring compliancé to the inlet norms
prescribed by the HP Pollution Control Board .

Yours fajthfylly,
Encl: As Above .
A.K Sharda

Enviropmental Engineer
PCB Parwanoo
A

1/1
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Annexure-B
M\ H.P, STATE POLLUTION CONTROI, BOARD

SCF-6,7 & 8, Sector TV, Parwanoo, Distt. Solan, H.p

L4

o —
e www. hpspeb.nic.in -~ Ph/fax  01792-234081
\ 157-)%] ’
No. PCB/RO/PWN/ NGT (OA 619)/ 2023 - Dated: © L., 0 - 9—0) 9
To
M/s Morepen Laboratories Ltd.
Village- Masulkhana, P.O. Parwanoo,
Tehsil-Kasauli, Distt. Solan.
Sub: Report of the Joint Committee in the Matter of OA No. 619 of 2022; Mast

Ram &Anr. Vs, State of HP & Ors.

Kindly refer to the subject cited as above, and in compliance to the Hon’ble
National Green Tribunal vide order dated 29/09/2022 in in the Matter of OA No. 619 of 2022;
Mast Ram &Anr. Vs, State of HP &Ors.vide which a Joint Committee comprising of CPCB,
State PCB and Deputy Commissioner Solan was constituted and directed the same to meet within
three weeks, undertake visits to the sites, look into the grievances of the applicant, associate the
applicant and representatives of your unit, verify the factual position.

The meeting of the Joint Committee and site visit was conducted on 31.10.2022
along with the applicant and representative your unit. The committee re- inspected the unit on
19.02.2023. The committee has observed shortcomings/ violation. In compliance to the directions
of Hon"ble NGT copy of joint inspection report is attached.

You are hereby directed to submit reply / compliance report within stipulated time
period. Failing which the action under the Water (Prevention & Control of Pollution) Act, 1974
and Air (Prevention & Control of Pollution) Act, 1981 and Environment (Protection) Act, 1986 or
as per the directions / orders passed by the Hon’ble NGT in the above said matter will be initiated
at your own risk & cost.

L

Encl: As above Regjonal Officér
07[ HPSPCB, Parwanoo.

No. PCB/RO/PWN/NGT (0OA 619)/ 2023 - Dated:

Copy forwarded to the following for kind information & further /a please:

15 The Member Secretary, HP State Pollution Control Board, Shimla.

2. The Deputy Commissioner, Solan, Distt. Solan. '

r,

Re iona{ er

d‘)ﬁ HPSPCRB, Parwanoo.
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